Central Administrative Tribunal
Principal Bench :

O.A. No. 338 of 2000
New Delhi, dated this the 6th February, 2001

HON’BLE MR. S5.R. ADIGE, VICE CHAIRMAN (A)
HON’BLE DR. A. VEDAVALLI, MEMBER {(J)

Shri Mohd. Shabid Khan,
R/c C-153, Bhagirathi Vihar,
Yamuna Vihar, Delhi. : .. Applicant

{(By Advocate: Shri M.Y. Khan)
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Delhi.
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Z. The Director,
G.B. Pant Hospital,
Jawaharlal Nehru Marg,

New Delhi.
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(a) Pathology,

{b) Bio-Chemistry

{(c) Micro-Biclogy,

G.B. Pant Hospitai,

Jawahar Lal Nehru Marg,

New Delhi. ' .. Respondents
: Mrs. Sumedha Sharma)

{By Advocats:

ORDER (Oral)
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